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 to  dtfray  the  charges  which  will  come
 in.  course  of  payment  during  the

 ea ending  the  3ist  day  of  March,  1970,  in
 respect  of  ‘Defence  Services—Air  Force’.”

 Demanp  No.  22—Derence  Srrvices—
 PENSIONS

 “That  a  sum  not  exceeding  Rs.  94516,
 67,000  on  Revenue  Account  be  granted
 to  the  President  to  complete  the  sum  neccs-
 sary  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year  en-
 ding  the  3:st  day  of  March,  1976,  in  res-
 pect  of  ‘Defence  Services—Pensions’.””

 Demanv  No.  23—Carirat  Ourtay  on
 Derenoe  SERVICES

 “That  a  sum  not  cxc:eding  Rs.  197,88,
 52,000,  on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  gist  day  of  March,  1976,  in  respect  of $  39 ‘Capital  Outlay  on  Defence  Services’.

 i7.2%  hrs.
 PERSONAL  EXPLANATION  BY

 MEMBER

 SHRI  MORARJI  DESAI  (Surat)
 Mr.  Speaker,  Sir,  I  appreciate  the  oppor-
 tunity  given  to  me  to  make  this  statement
 in  the  House.  Ordinarily,  I  would  not
 have  done  so  as  I  had  not  formally  in-
 formed  the  House  of  my  decision  to  under-
 take  an  indefinite  fast.  Iam  constrained
 to  do  so,  however,  because  the  Prime
 Minister  in  her  statement  on  the  15th
 of  this  month  had  thought  it  fit  to  make
 certain  observations  which  give  a  some-
 what  misleading  view  of  what  made  it
 necesasary  for  me  to  undertake  a  fast  of
 this  nature.  The  Prime  Minister  is  fully
 entitled  to  give  expression  to  her  view  that
 ‘fasts  of  this  nature  are  unjustified  and
 constitute  an  irrational  form  of  political
 pressure’.  But,  she  is  not  entitled  to  sup-
 port  her  view  by  stating  that  ‘Shri
 Morarj  Desai  was  himself  forthright  in
 expressing  similar  view  in  the  past’  when
 that  is  in  fact  not  the  case.

 The  Prime  Minister  was  perhaps  referr-
 ing  to  what  I  had  said  in  my  autobio-
 graphy.  Let  mz  quote  the  rclevant  por-
 ‘ion  :
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 “It  is  my  belief  that  thefast  unto  death
 should  not  be  undertaken  in  order
 to  get  something  from  somebody  or
 to  pressurise  somebody  to  take  some
 definite  action.  But,  my  fast  was  ne-
 ither  directed  againstany  individual
 nor  was  undertaken  in  order  to
 make  somcbody  do  something  parti-
 cularly.  The  aim  of  my  fast  was
 only  to  wean  away  the  citizens
 from  violent  action.”.

 These  remarks  of  mine  were  made  with
 reference  to  riots  which  had  broken  out
 during  the  Maha  Gujarat  movement
 in  Ahmedabad.  Similarly,  on  this  occa+
 sion  too,  the  object  of  the  fast  was  to
 wean  away  the  Government  of  India  from
 the  path  of  continuous  and  sustained
 pursuit  of  policies  and  actions  which  were
 against  the  spirit  and  even  against  the
 letter  of  the  Constitution  and  denied  the
 people  the  rights  assured  to  them  in  the
 Constitution.

 No  one  undertakes  a  fast  lightly  more  so
 when  it  is  an  indefinite  one.  At  my  age,
 it  was  bound  to  be  a  morc  solemn  decision.
 I  would,  therefore,  like  to  assure  the  House
 that  I  would  not  have  undertaken  the  fast
 unless  I  wasfully  convinced  of  the  rightness
 of  my  stand.  The  consideration  that
 weighed  with  me  finally  was  that  an  indi-
 vidual’s  hfe  did  not  matter  when  certain
 vital  issucs  were  at  stake.  [referred
 specifically  in  the  letters  which  T  addressed
 to  the  Prime  Minsite:  to  these  ivsues—(r)
 the  people  must  have  their  representative
 Government  without  avoidable  delay.
 There  was  a  Clear  failure  to  hold  elections
 in  Gujarat  before  it  became  necessary  to
 extend  the  President’s  Rule  even  though
 on  Government’s  own  showing  nothing
 stood  in  the  way  of  holding  them.  Secon-
 dly,  the  elections  cannot  be  arranged
 and  fixed  according  to  the  political  con-
 venience  of  the  ruling  party,  in  utter  dis-
 regard  of  the  Constitutional  obligations.
 Thirdly,  therelief  to  the  drought  affected
 people  could  be  effectively  organised  only
 by  their  chosen  representatives.  Fourthly,
 there  wag  no  justifiable  reason  to  continue
 the  state  of  Emergency  which  had  been
 ushered  in  on  the  break-out  of  war  with
 Pakistan  in  December  TQ71.  In  this
 conncction,  the  misuse  of  MISA  was
 uppermost  in  my  mind.

 There  was  thus  no  conflict  between  what
 I  had  said  carlicr  and  my  reasons  for  going
 on  a  fast  for  indefinite  period  this  time.
 It  was  undertaken  both  then  and  on  thia
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 [Shri  Morarji  Desai]
 occasion  in  pubilicinterest—then,  to  wean
 away  the  ptople  from  the  path  of  violence
 and  now,  to  wean  away  a  Governmrnt

 equipped
 with  virtually  absolute  power

 ch  the  massive  majority  in  Parliament
 gave  to  it  from  anti-democratic  path.

 Itis  a  travesty  of  facts  to  say  that  the  fast
 was  undertaken  only  to  get  Gujarat  clec-
 tions  advanced  by  a  bevy  months.  What  was
 at  stake  was  the  people's  right  to  be  gover-

 ned  by  their  own  representatives  that  is
 given  tothem  by  the  Constitution.  The
 delimitation  woik  had  been  completed  by
 December  :974.and  the  election  machine-
 rytoohad  been  organised  and  in  position.
 Scarcity  relief  work  was  not  cyen  talked
 about  as  an  acute  issue  of  any  immediacy.
 It  cannot  also  be  lost  sight  of  that  a  number
 of  Central  Ministers  had  given  repeated
 assurances  that  elections  would  be  held
 soon  after  the  revision  of  electoral  rolls  and
 delimailation  of  constituencies  had  been
 completed.  Yet  not  only  no  elections  were
 ordered  to  be  held  in  Januar  y—February  as
 should  have  been  done,  but  the  presidcnt’s
 rule  was  totally,  unwarrantcdly  continucd
 for  another  six  months  with  the  certainty,
 as  it  is  clear  now,  of  yet  another  extension
 ofa  like  period  or  at  any  rate  for  a  period
 of  not  less  than  (wo  months.  The  exten-
 sion  of  President’s  rule  in  March  last  had,
 therefore,  completely  destroyed  the  eredi-
 bility  of  the  Government  in  this  regard.
 If  Government's  words  are  bioken  in  this
 manner,  I  think  the  course  Ieft  open  to
 a  person  like  me  cannot  be  a  soft  onc.

 The  Prime  Minister  is  unwilling  to  lit
 the  Emergency  on  the  ground  that  tu
 do  so  in  today's  ci:cumstances  would
 seriously  affect  national  secuity.  Even
 if  it  is  accepted  that  the  external  threats
 are  very  real  and  the  people  have  to  be  on
 the  alert,  it  does  not  necessarily  follow  that
 the  nation  should  live  as  if  the  cmer-

 cy  was  actually  there  and  acquiesce
 in  the  suspension  of  some  of  the  most
 vital  freedoms  guaranteed  to  it.  It  would
 take  yery  little  time  to  proclaim  a  state  of
 Emergency  afresh  as  soon  as  the  dangrts
 that  loom  at  present  on  the  horizon  shuw
 any  signs  of  becoming  a  reality.  There
 really  is  no  case  for  continuing  the  statc  of
 Emergency  any  longer.

 Tn  regard  to  the  Maintenance  of  Internal
 Security  Act,  while  nobody  can  object  to
 the  Government  being  strcugthened  for
 dealing  effectively  with  anti-social  ele-
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 ments  in  the  society  and  with  economic
 offences  of  an  intractable  nature,  there
 surely  can  be  no  justification  for  it  using

 such  rs  for  political  purposes.  It  is
 grati Ging  that  the  Prime  Minister  has

 clarified  that  the  objective  of  the  Act
 is  not  to  curtail  legitimate  political  activity
 and  that  her  own  Government  and  the
 State  Governments  would  be  prepared  to
 go  into  any  complaints  of  failures  to  com-
 ply  with  this  spirit  underlying  the  Act.

 In  short,  l  have  reason  for  satisfacticn
 in  that  Government  has  seen  the  error  of
 its  ways  even  if  it  does  not  admit  it.  I
 have  little  doubt  that  if  the  pocple  conti-
 nuc  to  show  as  they  had  donc  during  the
 period  of  the  fast,  an  active  and  vigilant
 awareness  of  the  issues  of  public  interest
 at  stake,  no  Government  will  be  able  to
 remain  unresponsive  to  their  legitimate
 demands.

 All  this  uutwithstanding,  if  thc  Prime
 Minister  was  not  able  to  appreciate  the
 rationale  of  my  fast,  I  have  no  complaint
 against  her,  for  this  is  not  her  field.  Fin-
 ally,  ifin  the  opmion  of  the  Prime  Mmister.
 my  fast  did  uot  involve  ayy  question  of
 ptinciple  and  meant  an  isrational  pres:- ure  and  was  not  justified,  J  think  the
 best  course  for  her  was  not  to  take  any
 note  of  it  and  allow  me  to  pass  away.

 With  your  permission,  Io  would  also
 take  this  opportunity  to  expr¢ss  my  thanks
 to  the  hon.  members  of  Parliament  and
 other  countrymen  and  leadets  and  members
 of  various  political  parlics  who  cutting
 across  party  lines  had  ¢xpressed  then
 sympathy  and  solidarity  with  my  fast.

 aq  30  hrs.
 STATEMENT  RE.  SUCCESSFUL
 LAUNCHING  OF  THE  FIRST

 INDIAN  SATELLITE

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 SPACE,  MINISTER  OF  PLANNING
 AND  MINISTER  OF  SCIENCE  AND
 TECHNOLOGY  (SHRIMATI  INDIRA
 GANDHI)  Mr.  Speaker,  Sir,  the
 House  has  taken  note  of  the  succcssful
 launching  of  the  first  Indian  Satellite  at
 i300  hours  (IST)  on  April  1g)  975°
 The  satellite  was  wholly  designed  and
 fabricated  in  India  and  was  launched
 from  the  Soviet  Union  with  the  help
 of  a  Soviet  Rocket  Carrier.


